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incomplete jail certificate sent to him by 
jail authoriti • as tbe records have been 
lost; and 

, (d) whether Government are. consider-
ina the cases of such saty arahi sympa-
thedcallY in granting pensi D to them? 

T E MINIST 0 STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTA ,\1ANI PANIGRAHI): (a) Yes, 
Sir. 

(b) The crjteria of eligibility are the 
same as in other cases under the scheme. 

(c) and (d). Tn case where rec rds 
have been destroyed due to passag of 
time floods etc .• and e concerned State 
Gov rnments certify non-availability of 
records for the period/area the corrobo-
rative/supportive/ econdary evidence j 
{\ c~epted as per the scheme. To help in' 
decidiog the cases of participants of Arya 
Samaj Satyagraha 1938-39, Government 
of India ha also appointed a Non·Official 
Scr ning Committee. 

B n on Import of Indl n FI 

1572. SARI C. M DHAV REDDY: 
Will the Minister of COMMERCE be 
pleased to state: 

(a whether everal countries including 
Italy have imposed ban on Import of fish 

, from Ind ia; 

(b) if so, the reasons ther fore; 

(c) whether Jack of proper quality con .. 
trol Jed to ban on import of Indian fish ; 

(d) if 80_ the remedial action boina 
taken; 

(0) whether rejected fish was sold in 
the domestic market; and 

(f) what is the in titutional arrange-
ment for qual ity control and what im-
provements arc . contemplated to avoid 
recurrence of sqc.h lapses 7 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : Ca) to (d). 
Italy and Saudi Arabia imposed bani 
restriction on import of fish from India. 
The ban imposed by Ital ian Government 
was based on the reported high Ie el 
cadmium content in cuUle- h/squid 
exported from India. The ban has since 
been lifted' by the Italian Government. 
The Government of Saudi Arabia impos-
ed restrictions on the import of fre hand 
frozen fi h from IndIa A certain parts of 
Indi appe red in the list of 'Cb lera in-
fected areas' in the publications of the 
World Health Organ is tion. The banI 
restriction referred fo above is not directly 
related to quality control. The State 

ollut ion Control Boards · concerned have 
been reque ted by the M rine P;ud ucts 
Export Development Authority to check 
pollution of our sea waters by industrial 
units. The mercury content in 'se foods 

being regut a rly checked and monitored. 

(e) No, Sir. 

(f) All import3nt item of fish and 
fishery products are covered by quality 
control and pre-shipm nt inspection by the 
Export Inspection Agencie. The mer-
cury conteot in fish and fishery products 
is being regul " rly m( nitored through the 
Central Institute of Fishery Technology, 
Cochin. . 

Tourl t fro USSR. Euro and Japa 

1573. S RI SIMON TIOGA: Wilt the 
Mini ter of TOURISM be plea ed to 
state : 

(a) the e timated number of tourists 
wbo vjsIted India from U .. S.R.. Europe, 
Japan and Middle East countrie during 
1985-86 ; and 

(b) the steps taken by Union Govern-
ment to attract nlore tourist from these 
countries? 

THB MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) The csti-
roat d number of touri ts who vi i-ted 
Indi ' fr9ffi USSR, Europe, Japan and 
Middle East Countric during 1985-86, is 

s tlivep below ; 
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(b) Tb tep ta en by the Ciovern-
ment to attract more tourists, part icularly 
from these countries include launching of 
·promotional scheme ot ·Afforedable 
IDdia! in Europe and Summer 'routs' in 
Japan. 

In the Middle- ast, India is in pro-
moted as a ··pamily 0 "day Desfination" 
throug~ special pubfJcity campai n . 

Inllta 

lS74. SHRI HARIBAR RE Will 
the Minister of TEXTILES be pleased to 

at : 

(a) whether Government have n pro-
posal tOI set up co- operative pinninll mill 
at nj ara rb in Oeiss ; 

(b) if o. tb estimated co t f he 
propos d . spinn n min; 

(c) whether licence has been granted to 
set u~ the $p nin mill; 

(d) if not, the r a on lh for; and 

(c) the tepa taken to expeaite the 
implementation of the above proposal? 

Spinni /coOlposit unit No. 

2 

T OP TAT 0 TH 
MINISTRY OF T TIL S ( ' 8 I RAM 
NIWA MIRDHA>: <a> and (b). 

Overnment do no s'et up s in iDa mills. 

(c) to (e). No, Sir. T p op I to 
set UP a spinniDJI unit in the co·operative 
ector doe · not s tisfy tb loe tiona) 

I\lidt) in s. 

Registered Cotto Jute and Wotlen Mills 

1'75. S I SY D H BUD IN: 
till tbe Mini t r of. TEXTILES b 

pleased to state : 

( ) total ~u ber of ist cotton, 
jut and ollen pinning ond/or w aviog 
mill in the c tey ; 

() tin mbor of pindle and 
loom; 

(c). th tot 1 number of s c mill in 
oper ti 0 on 1-1-87 with the cot espo -
ding total number of spindle and 100m ; 

(d) t tal number of sick mWs in' each 
catogory anI 1 .. 87; n 

(e) tot I number of sick mills already 
taken ov, r by Government ? 

THE MINISTER OF ST TE 017 THE 
MINISTRy' OF T XTILES (SHRI RAM 
NIWAS MIRt> A): <a) to (e). Tb num-
ber of regjster d/licebce mills alongwith 
'licenced splOdles aod looms in tbe country 
as 00 1-1·87 is as under :-

Licenc capacity 
S i dl a Roters Looms 

(in looms) 

3 4 5 
__ .4 ___ ~'·--

-_._- _. 
Cotton Textile includina Man-
made ibre Textil 

Spin ina unit . 

Compo ite illsl 
Weavina unit 

Woollen Spinnin8 Mill • 
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0.93 2.48 




